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*14130 Shri P. Subba Rao : Will 
the Minister of Home Main be pleased 
to state when the Zonal Coum:iIs 
will be set up and begin to fimI:tion? 

The MIDister in th4 MIai8u7 of 
Rome AmUrs (Shri Datar): The ZoD81 
Councils have already come into exis-
18DCe from 1st November, 1956 by virtue of 
the provision contained in Section IS 
of the S.R. Act. The inaugural meetiDgs 
,of the Zonal Councils an: expected to be 
held shortly. 

Shri P. Subba Rao: The :ronal couo-
.. c:iIa an: authorised to take up border 
disputes. May I know what is meant by 
.a border dispute ? 

Mr. Speaker: Between one State 
. and another State. Does he _  a deIi-
,Dition ? 

• Shri P. Sabba Rao I May I bow 
--whether SaraikdIa will be treated aa a 
border dispute between Orissa and Bihar 
or DOt? 

Shri 'Datar: The whole position has 
been made clear in aection 21 of the Act. 
'~ it has been clearly stated in (a): 
-"any matter coru:eming border disputes, 
linguistic minorities or inter-State tIans-
port". 

Mr. Speaker I SaraikdIa was the sub-
ject matter of discussion heIe, that it has 
DOt been handed over to Otisss and so 
.. an. He wants to know whether that .. wiIl 
be included in the border disputes. 

Shri Datar: It is for the Orissa Gov-
ernment.. to consider this question. 

PaDcIk D. No Thnry I May I bow 
whether the question of SaraikdIa which 
. was finally decided by this House is going 
to be taised again? • 

Shri Datar I How can I anticipate at 
'this stage, when even the tint meetmg hu 
DOt been held? 

PaDcllt D. No Tlwary: It is a matter 
that has been decided. 

Mr. SpuIrer: He is not prepared to 
,almmit himlelf here. 

PaacIlt D. N. Tiwary I The matter 
has been decided by this House. How 
can it become a border dispute ? 

Mr. Speaker I If hOD. Members know 
,that the matter has been decided, why 
should they put a hypothetical question? 

Shri ~ I May I know what 
~'f1l  with rqard to the representation 
eentation of the State of KeraIa? May I 
hope that the representatives will be tskm 
,after the next geners1 e1ectiona ? 

Shri Datar I It does DOt mean that all 
border questions an: to be considered by the 
:ronal COIIIICi1s.' It is for the members of 
the :ronal councils to raise' such questions. 

Mr. Speaker: He has dovetailed a 
question to the other question. His ques-
tion is an independent ODe. He wants 
to know, DOW that there is DO Assembl 
so IiIr as KersJa State is concerned, whether 
IIfRr the renem1 e\ections take plsce the 
representatives from Kerala State will be 
taken in the zonal council. 

Shri Datar : Yes, they will have to be. 

Mr. Speaker I NatursI1y. 

Shrimati Tanbehwari SbdIa : 
One question . 

Mr. Speaker: I have allowed six, eight 
questions • 

CoJoriution of VeptabJc Gbee 

*14J4. Shri ItaJnIbr I Will the 
Minister of Natural ~ .... 
ScIeDdfIc ~ be p\eased to refs 
to the reply given to Starred Question 
No. 447 on the ;z8th July, 1956, ana state: 
(a) whether Government have since 

sucx:eeded in selecting a suitable dye for 
colorisstion of vegetable ghee in order to 
prevent its adultemtion with pure ghee; 

(b) if so, the details thereof ; and 

(c) if DOt the reason for the delsy? 

The Deputy MIDister of B4a .... 
(Dr. IC. L. Shrlmali) : Ca) t l (c). A stare-
ment giving the requred information is laid 

011 the Table of the House. [S,. APpendiK 
V, annemre No. 81). 

Shri ItaJrolbr: Have Government 
offered a covetable reward for finding 0lIl 
such a fast dye colour? 
Dr. IC. L. Shrlmali I Experiments have 

been csrried out on this subiect at \east 
by eight technological research institutes, 
but all efforts have failed so far to find • 
suitable dye for colouring vanaspati. 

Shri KajroIJrar I Do Government _ 
lise that businessmen and traders an: ez,. 
ploiting the public by adulterating ft&C-
table oil with pure ghee and butter? 

Dr. IC. L. ShrimaIi I There may be 
a good deal of truth in what the bon. Mem-
ber is saying, but unless a suitable dye i. 
discovered, Government an: helpless in 
preventing adulteration. 

Shri Rama Chandra Redd1 : May 
I know whether any foreigo experts have 
been consulted in regan! to the findina 
out of a suitable dye for the co1orisstion ? 
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Dr. JC.L. SJuimaJi 1 1>3 far as I am 
it only our institutions that are c:arryiug 
on this research. 

Shri . K. e. Sodhia: May I know 
whether Government have given up the ex-
periments or they are rontinuing them? 

Dr. JC.L. ShrImaU: No, Government 
lurt'e not given up the effort. The Central 
Food Technological Research Institute, 
Mysore, and the Central Drug Research 
Institute, Lucknow, are rontinuing the 
-efforts. 
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-~ IR:-wt i 
Income Taz Department 

"1416. Shri Kamath : Will the 
:Minister of Fbumce be pleased to refer 
to (Shrl M.e. Shah's ) speech on 20th 
July, 1956 in the course of the Debate 
(lJ1 my Resolution regarding an enquiry 
into the working of the Inrome Tax De-
partment and state wbat steps bave since been 
Uken by Government in pursuance of the 
assurance given by him to improve the in-
tegrity and efficiency of ~e Income Tax 
Department? 

'lbe M1aiter of Revem&e and Civil 
I!xpeDditure ( Sbri Mo C Shah) :  A 
'8llltement describing some ·If the stepa re-
cently tsken i. placed on the Table of the 
House. [S'" APPendiJ V, annexure No. 
82]. 

Shri Kamath I Para 2 of the state-
ment laid on the Table refers to disposal of 
appc:a1s and disposal of arrears. Is the 
Minister in a position to tell the House 
whether, since the conclusion of the de-
bate in the House in July last, that is about 
·six months ago, any tangible steps have been 
taken to dispose of the arrears that had piled 
wp in the previous year, or whether 
the matter is at the same stage as it was in 
July, last? 

Sbri Moe. Shah I There has been 
a good improvement. At the recent ron-
ference of the Commissioners held in 
November, it hss been decided that all 
arrears of appeals will be of disposed before 

31st March, 1958. They have already 
appointed Assisant Apellate Commissioners 
I think, about 23 or so, And the 
whole programme hss been chalked out, 
so that by the end of 3I8t March, 19S8, 
drere will be no arrears of appeals pending. 

Sbri Kamath I Have Government 
A-ally dcbded not accept the almost unani-
mOlls view expressed in this House in July 
last that a commission of enquiry should 
be appointed to go into the entire matter, 
in which Members of Parliament should be 
included? 

Shri Mo e. Shah: My hon. friend is 
:. i~~ assuming thar it was unanimously 

Shri Kamath: 
unanimous. 

said, almost. 

Sbri Moe. Shah: Rather, the res0-
lution was defeated by an overwhelming 
majority . 

Mr. Speaker : What is the truth 
about this ? The proceedings of this HoUle 
must show whether it was unanimously 
carried or unanimously defeated. 

Sbrl Kamath: I said, aImost unani-
mous view of the House. I said 'view' 
and note 'vote'. 

Mr. Speaker: The hon. Member's 
question hss created an impression that not-
withstanding the decision of this Honse, 
Government are reluctant to carry it out. 
In all debates, some' bon. Members will 
always espouse their case, but if it is de-
dested , and still if the bon. Members would 
place it before the House B1l if it had been 
carried and Government were indifferent. 
that would create a wrong impression. 
I would 'request hon. Members to be a little 
more carefuJ in their expression and not 
create such an impression. Otherwise, 
other hon. Members will get up and put 
a series of sllpplementary questions on thiJ 
matter under that assumption. 

Sbri Kamath: That was the only re-
solution which was sponsored, rather 
supported by ¢ Members of the House, 
in the history of Parliament, this was , the 
only resolution which was supportedby 
such a large number. 

Mr. Speaker 1 Any reeolution that baa 
been defeated is not binding on the House. 

Sbri V.P. Ha,.....: May I know whether 
all income-tax officers have copie of the 
income-tax manual with up-to-date re-
visions now? 

Sbri Mo e. Shah I They hue got copies 
to my knowledge. 

All Boa. Member: No. 




